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(b) Efforts are being made to intensify 
our exploration activities and for greater 
exploitation of our established reserves. Also 
efforts are being made to promote 
conservation measures and to restrict the 
demand of oil by suitable measures. These 
will yield results only over a longer term. 

(c) Yes, Sir. 

(d) We have also to exploit coal and 
other available sources of energy. 

 

©Previously Unstarred Question 2403, 
transferred from the 17th March, 1981. 

12. Noon 
(Mr. Deputy Chairman in the Chair) 

' TEMENT BY  MINISTER 

Correcting the replies given in the Rajya 
Sabha on the 15th December, 1980 to 
Supplementaries to Starred Question 388 
regarding imported papers equipments in 
Andhra Pradesh 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI VIKRAM 
MAHAJAN): Sir, while replying to the 
Supplementaries to the Starred Question No. 
388 on 15-12-1980, on the basis of the 
information then available it was stated by me 
that the cost of the equipment which has bean 
imported and which has not been used so far 
because the components from the BHEL have 
not been supplied, is rupees one crore. 
However, on verifying the position from 
Andhra Pradesh State Electricity Board, it has 
come to my notice that the cost of the eq-
uipment is Rs. 20 crores. 

PAPERS LAID ON THE TABLE 

I. Report (1979-80) on the Working and 
Administration of the Companies Act, 1956 

II. Notifications of the Ministry of Law, 
Justice and Company Affairs (Depart 

ment  of  Company  Affairs) 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI SHIV 
SHANKAR): Sir, I beg to lay ca the Table— 

I. A copy (in English and Hindi) of 
the Twenty-fourth Annual Report on 
the Working and Administration of the 
Companies Act, 1956, for the year end 
ed the 31st March, 1980. [Placed in 
Library. See No. LT-2112/81]. 

II. A copy each (in English and 
Hindi) of the following Notifications of 
the Ministry of Law, Justice and Com 
pany Affairs (Department of Company 
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[Shri Shiv Shankar] 
Affairs), under sub-section  (3) of section 642 
of the Companies Act, 1956:— 

(i) G.S.R. No. 418(E), dated the 16th 
July, 1980, publishing the Corrigendum to 
G.S.R. NO. 200(E), dated the 30th March, 
1978. 
(ii)   G.S.R.  No.  515(E), dated the 5th  

September,   1980,  publishing  the Hindi 
version of GS.R. No. 418(E). [Placed   in   
Library.   See No. LT-2113/81 for (i) and (ii)]. 

REPORT OF THE    COMMITTEE ON 
PUBLIC UNDERTAKINGS 

SHRI SHRIKANT VERMA 
(Madhya Pradesh): Sir, I beg to lay on the 
Table, a copy (in English and Hindi) of the 
Tenth Report of the Committee on Public 
Undertakings on Action Taken by 
Government on the recommendations 
contained in the twenty-eighth Report of the 
Committee on Public Undertakings (Sixth 
Lok Sabha) of Public Undertakings— Delays 
in commencement of Production/Business, 
Under-utilisation of capacity   and   related  
matters. 

MESSAGE FROM THE LOK SABHA 

The Appropriation  (Vote on Account) Bill, 
1981 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary of the Lok Sabha:— 

''In accordance with the provisions of 
rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the 
Appropriation (Vote on Account) Bill, 
1981, as passed by Lok Sabha at its sitting 
held on the 13th March, 1981. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India." 

Sir, I lay  a copy of the Bill on the Table. 

MOTION  FOR    ELECTION TO  THE 
COCONUT DEVELOPMENT BOARD 

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
RURAL RECONSTRUCTION (MISS 
KAMLA KUMARI): Sir, I beg to move the 
following motion:*— 

"That in pursuance of section 4(4) (e) of 
the Coconut Development Board Act, 1979 
(5 of 1979) this House do proceed to elect, 
in such manner as the Chairman may direct, 
one member from among the members of 
the House to be a member of the Coconut 
Development Board." 

The question vsas put and the motion was 
adopted. 

Reference to the Laying on the Table the 
Report on Gold Auctions 

SHRI SADASH1V BAGAITKAR 
(Maharashtra): On a point of information. 

 
THE MINISTER OF FINANCE (SHRI R. 

VENKATARAMAN): Mr. Deputy Chairman, 
Sir, certain unauthorised versions of the report 
had started leaking out. Therefore, we 
immediately placed the repon; in the Library. 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Why not on the Table of the House? 


